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ANNEXURE -A
. Union Bank of Indin, Near Ford Company Road. Purnes

ASC No, ¢ 577302010008170
Amoun| 3,000 ( Three thousand Rs.)
. State Bank of india, Bidhan Shabha, Patna
AJC No. 20015881200
Amount : Rs, 2,14,439 ( Two lacs Fourteen

thousand four hundred thirty nine 8s.)

. State Bank of India, Purnea, Bazar Branch

A/C No, i 10423589954

Amount 1 30,015 ( Thirty thousand fifteen Rs.)
. State Bank of India, Sarsi, Purnea

A/CNo. (For K.C.C) ;31379645574

Amount ;91,394 (Ninty One thousand three

hundred ninty four Rs.)

. State Bank of India, Purnea, Bazar Branch

AJC Moy [ for Truck Loan)  :@ 32662420583

Amaount ¢ 9,680,600 (Nine lacs siety thousand six
hundred Rs.)

. State Bank of India, Purnes, Bazar Branch
AJC No. (| for Truck Loan) @ 32938438237

Amount 1 11,04,332 (Eleven lacs four thousand
three hundred thirty two Rs.)
. UCO Bank, Ziln Parishad, Pumen
AJC Nao, : o 1B88601 10005101
Amount . 4,861 ( Four thousand eight hundred
sixty ong Rs.

. State Bank of India, Purnea, Bazar Branch

A/JC No. { Tar Car Loan) + 33431405301

Amount s 12,56,892 ( Twelve lacs fifty six thousand
glght hundrad ninty two Rs,)

e



ANNEXURE-B

LI Poficy ; LESHI SINGH
Policy No. : S20655669 (15,245.80 / 11,00.2015 Primitm)
tt.'d-ul!lrt- 31.03.1999)
MN.02 1008 T A0.00

z" ot : 26042000  7.190.00
7" inat, - 20082001  :7,1%0.00
4" Inst. : 05102002  :7,110.00
2" inat. : 30.092003 711000
a" it : 20012008  :7,110.00
™ et : p8.072006 - 7,110.00
8" Inst, : 20.05.2007 - 7,110.00
o7 et : 24,03 2008 7,410.00
10™ inmL : Z8.002008  :7.110.00
1™ Inat. ; 23032010 :7110.00
12" et g 20092010 :7,110.00
13" lnst ! 0s0N3042 - 791000
14" inst. : 21022013 711000
15 inat. : 10020144 711000
18" et : 11002016 7,110.00
17" st : 11.00.2015  :7,110.00

—— (Sevnntvan Pramium Paid) Totul : 012087000 ~

BA ] Rs. 1,00,000.00 (O Lacs Rs.) In Forse
Mads : R 7110000 Yasry
2. 88I Life :
Paficy No. 4 56031082407
{Cain of Start- 31.12.2012)
1'11-:. : 22122012 ; 02,50,000.00

24082094 mmmm
lThmPrwrﬁdelTﬁ nrm.mw -

Mo '- Rs. 2,50,000.00-Yearty
Wisturity ‘ 22002
3. 8Bl Life .
Policy No. - ADINTITOE
{Omia of Start-28,10.2011)
1* inst. i 22102011 ; 30,000.00
2™ inal - 20102012 | 50,000.00
3" inaL ; 20.10:201% ¢ m.mm
_ (Four Prqrium Pald) Totad - ﬂm 000,00 .
Maode ; Re. 50,000,00/Yearly
4 SHi Life -
Pallcy Ne. - 58001437405
_tnm of Start- 27.07 201 1)
1% insd, - 27.07 202 : 00 000.00
2Minai, ! 27.07.2012 - 99,000.00
!: st - 27.07.2014 - 89,000.00
aieat . 27.07.2018.99.00000
{Four Premium Pald) Total : 03,96,00000 .
Modn ! Re. 59,000.00 (Ninty Nine thousand Rs.)/-Yaady

e —



ANNEXURE-B-1

1. LIC Policy of Surya Prakash :in Forse

Palicy No, . §22273324
(Date of Start : 26,02.2004)
1™ inst. : 28.02.2004 :1,528.00
2% insl. 30.11.2004 : 1,528.00
st 02.07.2005 : 1,528.00
4" inst  : 22.02.2006 : 1,528.00
5Minst. 22.03.2007 : 1,528.00
6" inst. - 22.03.2007 : 1,528.00
™inst. :  22.03.2007 :1,528.00
8"inst. - 26.03.2008 : 1,528.00
8™ inst ¢ 26.03.2008 : 1,528.00
10" inst. 01.10.2010 : 1,628.00
11Minst 01,10,2010 : 1,528.00
12%inat. 25.11.2010 : 1,528.00
13%inst. 24.12.2010 - 1,528.00
14" inst. 24122010 ; 1,528.00
15 inst.  : 11.00.2015 : 1,528.00
16™inst. - 11.09.2015 : 1,528.00
17"inst. ¢ 11.00.2015 : 1,528.00
18" inst. - 11.09,2015 : 1 528.00
18" inst. - 11.08.2015 : 1,528.00
20%inst. - 11.09.2015 :1,528.00
21 inat, - 11.09.2015 ' 1,528.00
22" inst, 11.08.2015 : 1,528.00
23" inst. - 11.00.2015 : 1,528.00
24" jnst. - 11.08.2015 : 1,528.00
{Twenty Four Premium Paid) Total : 36,672.00

SA - Rs. 01,06,000.00 (One Lacs Six thousand Rs.)

Mode ; Rs. 1,528.00/-Half Yearly

-



ANNEXURE -C

. Bolero GLX. Model: 2005
Reg No.
Value

BRITIM1613
Rz, 4,76, 000 Four lacs seventy six thousand

" Rs)

2. Mahindra Rexton Model : 2013

Reg No. :
R 21.39,000(Twenty one lac thirty nine

Value

3. Truck Tata
Moxdel Year Date
Reg. No.

Value

4. Truck Tata
Model Year Date
Reg. No.

Vulie

BRITHMEGY

thousand Rs.) (By Loan from SBI Bazar
Branch, Purmes)

© 27.04.2012
L BRIIL/7328
o Rs19.02.000 (Ninteen Lacs Two Thousand

Rts:)
(By Loan from SB1 Bazar Branch, Purnea)

2 27.04.2013
- BR118/1611
© Rs 19,28,000 ( Ninteen Lacs Twenty Eight

Thousand Rs.)
(By Loan from SBI Bazar Branch, Purnea)

-
-



ANNEXURE -D

5. Onc SBBL Rifle- 3.15 Bore

No, 1 ABG20154
Value - Ra. 75000000 (Seventy Five thousand Rs.
Approx)
6. One DBBL Gun-1.2 Bore
MNo. » TO14372000
Value ¢ Ry, 20,000.00 (Twenty thousand R
Approx)
ANNEXURE —E
Sell Acquired Property S
8Sr. no. | Thina No, | Khata No, Plot No. Area Dite of Amount
1. e 17 2023 4974 Acre | DH2000 | 11550000
2 | nr 17,44 TRI74725 | 236 Vi Aere | 20092002 | 70,000.00
Totul Amouni - |85 500 00 )
Inherited Property
Sr.no. | Thana No. Khata No. Area I
E 17 19 5 Acre
e 1y F28 1 Amre
~ Totul :- | 6 Aere
ANNEXURE —F
Sell Acquired Property
Sr.no. | Thaon | Ward | Khists No, | Plol No, Area | Date of Amount
No. Nuo. S Purchase
I 12371 125 471 2125 16 Do | 2R.00.1999 107 000,00
8 Kari .
0802 S0
Total 01,07,000,00

|
hnip—




ANNEXURE -G

I, One Building Residential ai Pumea,

Ward no. - New L1

Khata no. I 1175

Mot no, : 176

Areh d 32 Dee,

Value i s 24 00 00000 (Twenty Four lncs RS, Approx)
ANNEXURE -H

I. Stale Bank of India, Pumea, Bazar Brunch

A/C No. (For Truck Loan) 32662420583

Ampunt © 96,0600 Rs.
2, Stme Bank of Indi, Purnes, Bazar Branch

ASC No, (For Truck Loan) 1 32038438237

Amount L0332 Rs.
3. State Bank of Indin, Purnes, Bazar Branch

AJC No, (For Car Loon) - 33431405301

Aot o 1256892 Rs

Total (1+243)= 33,21,824 Rs

!

bt



	20160404192716_001
	20160404192716_002
	20160404192716_003
	20160404192716_004
	20160404192716_005
	20160404192716_006
	20160404192716_007
	20160404192716_008
	20160404192716_009
	20160404192716_010
	20160404192716_011
	20160404192716_012
	20160404192716_013

